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IN THE CENTRAL ADMINISTRATIVE TRIBUNALI;yI CALCUTTA BENCH, KQLKATA•
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PARTICULARTS OF THE APPLICANT:
R NARENDRA PRASAD, son of B Lall, aged about 52 years, residing at 

Village - Budhriagra, Decorhi, P.S. - Bhudnagra, Post Office - Nanpur, 

District - Sitamarhi, Bihar

* '
3V.*• ••

r ■■ ■

I
g ■■ APPLICANT
P' '

\yr
ES;:-* V E R S EJ S
3S - •
T-

.. t i) Union of India, through the General Manager, South Eastern 

Railway, Garden Reach-Road, Kolkata 700043* -r."
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The Principal Chief Personnel Officer, South Eastern Railway, 

Kolkata 700 001.
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ft--, • hi) The Senior Divisional Personnel Officer, South Eastern Railway, 

Kharagpur 72130T
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// CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH

O, A/3 50/105/2019 Date of Order: 01.02.2019

Coram: Hon’ble Mr. A.K Patnaik, Judicial Member

Narendra Prasad -VS- S.E.Railway 

Mr. A.Chakraborty, CounselFor the Applicant(s):

For the Respondent(s): Mr. A.K.Banerjee, Counsel

ORDER (ORA LI

A.K Patnaik. Member (Jl:

Heard Mr. A.Chakraborty, Ld. Counsel for the applicant, and Mr.

A.K.Banerjee, Ld. Counsel appearing for Official Respondents, in extenso.

. has beerf Me^Qnder Sectio?^|)ffiHfe1>Administrative Tribunals
2. This O.A

me
/ ■AAct, 1985 with the fojiownng prayers^

JQ.
tf '/ -C . . tr \

“8.(i) An ordered issu^directm^h^ResponcIents -^release DCRG money 
with interest 'as 3

iAn order^So issuefa|j^pandents%lpay interest on the 
delayed paynfent Rules since compulsory
retirement order wnf^issu^l w.e.f. 3Ijfe'^C^l/and^ provident fund was 
released vide order date& 2lJS'5'r204-84!'^%3, ^ / y

Mr. Chakraborty, Ld.iUoulT§ekfor_tho.appncanfrat the outset, prayed liberty

(ii) %
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of this Tribunal to ventilate applicant’s grievance before Respondent No.3 by

making a comprehensive representation, enclosing all the required documents

within a period of two weeks.

4. .. After hearing Ld. Counsel for both the parties, I do not think that it will be 

prejudicial to either of the side, if the applicant is granted liberty to make 

comprehensive representation before the authorities. Accordingly, without going 

into the merit of the matter, I dispose of this OA. granting liberty to the applicant 

to make a comprehensive representation, annexing all the relevant documents, 

before Respondent No. 3 within a period of two weeks from the date of receipt of
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copy of this order and in case any such representation is preferred within a period

of two weeks from the date of receipt of copy of this order then Respondent No. 3

is directed to consider the same, keeping in mind all the documents to be annexed

with the representation, as per rules and regulations in force and communicate the

result to the applicant in a well reasoned order within a period of six weeks from

the date of receipt of the said representation. I make it clear that if after such

consideration the grievance of the applicant is found to be genuine and he is

otherwise entitled then expeditious steps be taken to redress his grievance

regarding settlement dues and payment of interest.
■ \

this O.A. stands disposed of.With the aforesaid observation ;an5.
Ns %\v>No costs. M.
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i. Co^apl for both the parties. 
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3y»jif this^Drder along with his

Copies of this’or^r beJafMej
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Applicant is grantedQibertj^to-*^^ 

representation to be|pfeferred wifh
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y/.\ (A.K.Patnaik)
Member(J)
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